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Bill Summary 
The Salary, Allowances and Pensions of Members of Parliament 
(Amendment) Bill, 2010

The Salary, Allowances, and Pension of Members of 
Parliament (Amendment) Bill, 2010 was introduced in the 
Lok Sabha on August 25, 2010 and was passed by the Lok 
Sabha on August 27, 2010 and the Rajya Sabha on August 
31, 2010.     

 The Act entitles an MP to receive a salary of Rs 16,000 per 
month for the whole term and an allowance of Rs 1,000 for 
each day of session provided he signs the register 
maintained by the Secretariat of the House.  The Bill 
enhances the salary to Rs 50,000 and the allowance to Rs 
2,000.  These shall be applicable from May 18, 2009. 

 The MP is entitled to a traveling allowance if he is traveling 
by road at the rate of Rs 13 per kilometer.  The Bill 
increases it to Rs 16 per kilometer.  The spouse of an MP 
shall also be allowed to avail this facility for a maximum of 
eight in a year subject to certain conditions. 

 The Bill allows the spouse of an MP to travel from place of 
residence to Delhi any number of times by railway in first-
class air conditioned or executive class.  When Parliament is 
in session, the spouse can travel by air or partly by air not 
exceeding eight times a year. 

 The Act entitles every MP to a pension of Rs 8,000 per 
month.  If an MP has served more than five years, he shall 
be entitled to Rs 800 extra for every year he has served after 
the first five years.  The Bill amends this amount of pension 
to Rs 20,000 and the extra entitlement to Rs 1,500. 

 The Act allows an MP to take an advance of Rs 1 lakh to 
purchase a conveyance.  The Bill increases this amount to 
Rs 4 lakh. 
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